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Contempt Pctition No.

Review Application No.

Applicant(s):

. Original Application No
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U Only‘ - relief claimed by
the applicant for disposal of

representation dated 28,5.,2001 filed

-

by the applicant and dated 14.11.2002

filed by the hushand of the applicant
praying for cancellation of the
transfer order dated 1+45.2001. The
adpplicant is working as Draftsgman
Grade II in the CPWD Central Division
; MCD-II, Imphal, Manipur. The husband
of the applicant is working in the
Agriculture Department » Govermmen t
of Manipur. By the impugned order
dated 1.542001 the applicant has been
transferred to AAWD, Guwahati. The

| applicant made representation dated

284542001 to the authority requesting
them to consider her Case . ofarrange
merit for posting in Manipur where her
husband is working. The husband of
the applicant is also made representae
tion dated 14,11,2002. It is stated
that the applicant has been suffering
from her health problems to some exter
and for which she is under treatmet in
Manipur and tixey hag; also two school
going children. The applicant wants

that in viey of the C"ircular contg/



’ ‘\/ ~

Ouhe 372 GE 2002 : -

2241102 GeIsDeptoof Personnel and Training O,M.
No.28034/7/86=Estt.(A), dated the 3rd April

»1986, the authoéority should %x. post: . the
applicant in Manipur.

Heard MEJMeGa Singh learned
counsel for the applicant and also Mr.A.
Deb Roy, Sr.C.G.S.Ce. for the Respondent s.

"As the matter relates to disposal of the
representation against the impugned order
of transfery #f would be appropriate to
dispoge of the application at the Admissior
-stage. Though the transfer order was made

" on 1¢5401 the applicant/still continuing
her gervice at Imphal.'rhe applicant has

. certain reasons for continuing at Imphal
for which she has . made representation’ ec
on 28.5.2001 and her husband also approach

. the authority for the same. The ends of
justice will be m&fiei{¥ whe'irespondents are

o o directed-« . to dispose of the representa=-

261/ Lyse e o tion of the applicant'@s early as possibl
-’——’__;):///W /\,\9&»—- I preferably within a month from the date

Aan ‘et fo/ -7 . of receipt of this order, Til1 the disposa.

Jeo - zé"’\f‘ / M_w,jp , ..~ of the representation the applicant shall

P , Fo SR fege. . " .not be Qisturbed from her present posting

g rotl an o ’/ :‘:' /QuP-Q, ' o The application is accordingly,
e CGrdc- éw / o disposed of. There shall however, no orde:
oL " o '~ as to costse .
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BEFORE THE cm’rm ADMINISTRATIVE 'rammm i ‘
‘ cﬁmgr: BENGH % ‘3 §

- .

( m mplicatisn under Saction 19 of the Administrative

- Tribungl Act, 1985 )
'TITLE OF TIE CASE ; ORIGINAL APPLICATION NOy ___ OF zggg__
BET. m -

Shrimgti Neorem Hemgbati Devi,
#/0 Shri Ngj Neobi Singh,
Khural 'l‘honggm Leix 31,

PO, » Lgﬂong,?.ﬁ.-!’ommpﬁ,
Inphsl Egst District,

Mmipur., L .
4444 ropricentd
. e

ni The lh:lon of Indm;
repmesented by the
Seuretaty to the Govt, of Indig,
Ministry of Urbm Affalrs & mploymenti*f

2§§ The Superintending &gineer.
Gowordingting Circle (BR),
NJ.C. Boge Rogd, T
Nizam Palace,xotkaba o 20.4
West Betgm

3§ The chief mgmeer(m},
c.r.mn.,minong,
Meghal @ & Stete)

contadid 2/aidd

/ ﬂ %yméeﬂ Deies




- 2: ‘ VY FIR qu r
. ) o h]]l A rng,", }
4] The Bxecutive Engineer, " gy }‘ V207 ‘
A E 4 21y -
Centrgl Division « I, v Gw'mau B-;:h ':
5,? Shri Dilip ﬁdhika:_;l, egged goout 45 yeara*;

§/0 (L) K.R/Mhikeri, Rereitod2/s(014),
Co'Py ¥, Dy} Canphex Clive Colomy,
Shillong, Meoh el ay &1

J4dresponpENTS,

™

DETAILS OF THE &PPLICATION

1;1 m;gnlars ‘—.Zo;:hE‘ éhe ioi;é;rs “ eyainst which the gpplie ation
is moled )
This q;;;lic ation is made gyeinst the order atgj1,i0s,01
trensferring the gpplicant from her presert posting &
#nd ron considerstion of the representation &tyj2sis:o1
submitted by her to the githority for consider gtion end
erjmgemmt of her posting in the stgtion where her huse
band is working, 1.‘?9.‘7, in Manipur end also géginst the
relieving order of the first mover dt] 163?10;#02#

2§ Juriséiction of the Tribune |

The éplicent decl gres that the subject mgtter of the
instent case is within the jurisdiction of the Hon'ble
Tribunal.‘{

3§ Limit g tond

The epplicent further declsres thet the goplicebfosx
is filed within the period prescribed under Section2l of
the Mministretive Tribunel het,1985d

contafdd 3/4d4d

194



@ 3 &

4d Egts of the Cesed

451;‘! That the gpplicant is g citizen of Indis md gp@é
mm@nt' resident of Menipur gnd as auch_% is entitled to all
the rights,privileges gnd protections a5 guasranteed under
the Constitution of Ind:lé and the ﬁms framed hhereunderﬁt
The gpplicant is gt pwresert wor!c.;l_.rg as aw,c}tj II
in the G P,W,D, and posted st MCB «II,Imphgl,Ma ipur in

the Central Public Woeks Department (C,P,W,D, for chort)
which is directly owned gnd controlied by the Governpent

of Indim‘{

4424 That, the husband of the gpplicat is workiny in the
dgriculture Dep artment,Governpent of Mmq.mr;‘{mis can be
seen from the sgpopointment order dtj ¥R ajgs.i The two children
of the gplicat 17 ¥sisdemdiure below 6(six) years of
e md they are to t‘sce their School exgningtions shortly,

True copies of the order dt.'*i 7."8;195 and
educational records of children are
ennexed herewith and marked as fnnexures
- -ﬂ/l and K/2 respectively;f *

4433 That,the gpplicent was initially sppointed gs Draftsman
GrjIXlin the CPWD,Manipur on 22,i11,/30 and promoted to Drafts.
man,GLJIT on 1747.J974 The respondent NoJ2 issued g trensfer/
posting order on 152001 trensferring the spplicst from
her present place of postiﬁg ijed, MCD«‘.Ii/Imphal to MWD/
GauhatifThe name of the spplicent is shown in SliNoj1? of
the said trasfer order werein the person whobtationk gt
Gauhgti & gl be the first moverj It is pertinent to mention
herein that the first mower is on legve till 26.1&.1&;1

True copies of the order dﬁ:{lﬁsﬁfﬂl and
goplicstion dti{31410§02 ere gnexed herewith
end marked ss AnnexuresaA/3 & A/4 respectd
vely;i ‘

o ’ ~ | l
N HeomabodT B contdifa/=d ]
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4.14.51 That, after knowing the existence of the said order,

the epplioant has submitted a representstion dt4 2845401

© the authority through proper channel requesting to consia

der her case of arrangement for posting to the Stgte of
Manipur where her husband is working,(But the asuthority did

not consider the pr ayer of the spplicant iThe guthority reliev!d
the first mover on 16410402 Very recently, the husbend

of the gpplicant aglso submitted a representation to the
guthority for considergtiom of the spplicent's posting in

the Stgte of Manimxy )

True coples of thé represent gt ions dt.iza.is.i
01, &t 14411402 end order ati 16410402

ere mgxad herewith end marked ss Mnnexures
o l}/ 5, G/ 6 ad h/ 7 respmtivelyﬁ'

4454 That,the spplicant has been sufferring from her heslth
problems to somé extent and for which she has been mgking
régulér checking end visits to different physicians and clia
nicsiiSom of the attending physicians have onee suggested
her £5r a surgm‘ opergtion for stone case and swelliny
in uterus etc;imé plicant inevitgly requires her to be
posted in the Stgtion where her husband is working end two
children ere studying,Only two medical reports deted 1237499
end dt:i 1s.iagioz are made an.idale a8 Annexures to svoid
volminousj

Trae copies of the medical reports aty 12.’1

1499 end af1843402 are enexed herewith
and marked ss Mnnexures A‘/a and N/9 respeca
tively:‘

446 Thet,the OfM] of Govt] of Indis,Depertment of Persoa
nnel and Training dt.i 3}?!43185 clearly states that the husbgnd
and wife should be posted gt the saame station to ehcble

| contdyl ....éi
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them to leasdl g normal £gnily life gnd to ensure educatioa
and weldigte of their childrenfPars(vii) of the Guidelines
spells out that the spouse employed under the Central Govty
mgy epply to the competent guthority snd the competent autho.
rity may post the sald officer tothe st ation,or if there 1s
no post in that stgtion,to the State vhere the ot.her spouse
is posted.ﬂ It is pertinent to state thgt the trans:ger of one
K,C;Bgrush in the same order in S1iNoj 6 wss stayed by this
Hon'ble Tribunal in the Original Mpplicstion Noj240/01 at
sfzdord o -

True copy of the Govt, of India,0,M

dtj344d86 1s emexed herewith snd marked

&5 Annexure - K/ 1 0.4

531 For thgt Q:-.tion of the respondenté is not peying any hedd
to the representgtiom filed by the gpplicant nor disposed it
of is illegal and denigl of justicey

§§2 Tor that the gplicant is g Central Covtjservant ad her
husband is a Staie_ Gvt,| servant and if they have been posted
at differént ét‘ations, they mgy not be engble to lead .a normal
Lanily life gnd to ensuré the educstion and welfare of their
children e well, is illegal and non ocbligation of Govtiof
India's stending guidelines

53  For that the epplicent is a female and is also sufferring
frok health problem connectingy with stone case gnd swelling

of uterus end if she be given posting gt outside stgtion, an
une:q;ressibie sufferring shsll be caused to her,i

544] For thgt neither the ®plicmt nor her husband are aleo
not in a position to surraxdar/ gomdon either of their services
bacgquse of the fact thgt both post are not h:lgher gradej T

' Contd, (8 6/ SR
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If either of theﬁl is compelled to surrender,that may agmount
to non engbling to meet both endx of expenditure for &anily
and childrenﬁ?

s.s‘ff"‘ For that. the one or more incumbents who were trans..
ferred by the seid common order was/were stayed by the Hon'ble
Tribunagl and as the spplicent herein glsc entitled simi)ar
order /direct ion]

64  Details of remedies & : -

’I'he @plicant declaree that she has exhausted gl the

dep.artmental remedies open to the gpplicant except by way
of £4iYing this Qplicgt:lom"i

Matters not 3

viously filed or jmding before an __z

other cburt:

‘l‘he @plicant further declares that she has filed é

Writ Petit ion viz, n.p. (c)m.%rws/zcoz before the Hon'ble

Gauhgti High Court, Imphal Bench without awarixg the Jjuris.
diction,{Before serving notice, the same 1is withdrewm;]

8d Relief Sought 3

Under the facts and cimumtences of the ease, the
epplicnnt prays that this Q:plic sticn be gdmitted gnd notice
be issued to the respondents to show cause 85 to why the relief
sought ﬁor in this @plicat.ion shall not be granted,call for
end after hearing the partiea or the cause or causes that
megy be shown be plessed to grant,|

841 To direct the vae:nment respondents to dispose of the
repeaentstion atd 28542001 £iled by the gpplicent gnd dt d

14;’?11:4 02 £iled by her husbend by considering the prayer
made therein]

Wonta,d ?/&‘.484}’-%

N Nowmabadl T
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8.12 To direct the Govemment respondants to arrgnée the
posting of the gplic ant #here her husband is wo:king.

843 To direct the respondents to revcke the order atjidsion
concermning the gplicent and order dsted 6:10402 relieving
the respondent No5i|

8j3 cost of litigation]

o  INTERIM ORDER PRAYED FORy

Yot - B

Pending disposel of this appucgtmn,the epplicant
pmays for en mterjm order not giving effect to the order
Agted 1-@5-2001 as far ooncerning the Qplicamz and oxder
datems:%mﬁzcozﬁ

TP

10J ga'r:cu.gas OF. ;,;p, Oy

1£§ | I.P.o; m; 3 96 585673

2,% Date pf Issue z | "2002.

34 issueg f;'om. i IMPHAL BAZAR, mma:..q
4;{ I;qyable at : G.*P.O. Gauhatiﬁm "

13 List of enclosurss

Ibs stgted in the index

~

contadil e/=did
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I Neprem Hemabati Devi, ged goout 36 years w/o Shri
Ng.; Naobi Sj.ngh a resident of Khutai Thonga'n Leik al, P, o.si
rsamlong,l?. *R:mmpat, mphal East District, sManim r,do hereby
solemnly affirm and verify that the st stements made in the
pargraphs ‘).‘?)6’;&3. [‘ﬁiﬁ’.’i@&%o .‘i{ are true to my personal knowledge
and those mede in paregrphs) g ....‘MM 42 ave fiy hurble
submissions before the Hon'ble Trs'.btmal and I haVe not

suppressed gny material facts of the aaseﬁ.

 #nd I sign this verificetion on this day of Fov,
20024

SICNATUEE ‘OFTHE APPL ICANT

N Harakalt g

( m\oam HEMABATI DEVT)
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k_' } ' i, Nprem Hem&ati Devi, ged dout 36 yeara,w/o

" shri Ngg Ngobi Singh, 4 resident of Khurai 'l‘hom_;em Leika.ﬁ
20, Lanlong,PiS, Forompet, Iuphgl fest District;Maipur
do hereby mgke ogth and solemnly af£irm as hereunder 't

1;“ That, I am the ;-_'” @plicmt in the acaompmymg
| o:ig:!nal Opplicat:!on md 1 am wen conversmt with thd

facts md circumstmce of the case tﬁ as such I on

competent to sweer this affidavit on salemn Oath.é

221 That, the st gtements made in the pm‘:e Naa;"f 1 to

4.,6, 6 snd 7 exre true to the best. of my per:sonal knewledqe
a1 d belief gd thowe in pare Nps., 5-, 8 ,end 9 are my
submissions d preyers which I derived from my

counsel sTe glso verily believed to be true to the

best of my personal knowledge gnd belief.,

Sﬁ 'l'hat, t_'-he gmemres aecoupanyed .i.n the present
Ibplic etion gre the true aad cempared coples of their
respective origdnala;*{

Verified on thie the lsth dgy of Nov.,
2002 atﬁ% Imphal thzt the statement.s made in t.he
foregoing pares of this gffidgvit are true to .
the best. of my pereonal knowledge and belief: ;mad
nothirig meteriel is concesled in :lt.‘.i.

By sl SIGNATURE- OF :DEPONENT

a il R .
. 2 (Y O
 Mdvecatey

¢ wlemols fF rod l:-efeu me on/é’//“’&.«? 2
EM-»W_‘ '+ -remises by the ,

TN Homabal B

Thedee: | icemmdsbe OOy T[T (I/R°°%  ( NNOREM HEMABATI DEVI)
+ contents form m beiag read over &ath Commiss‘!l"g :

§ @4 explained 1 bim.
, —

Imphal. (< A 4\0Rgs Dﬁﬁ
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A BGOVESHEHT GF DANZPUR :
- S DEPARTIERT GF AGRLEULTURE pMANTRUM,
y . - e, ‘[ v

“ T “ .y
fmhal‘: “the ?tﬁ Austguaty ?9'53"

|
[&‘m.&i&’éw!/fz'fl{ﬁ} Yol , XY{P3)s  In pursusnes of the Hon'ble Guesheti
iHigh Court ordur datad Set0-33 passad undey (R, Ro 661/92 ond

1
f
i

(azdor datad 21-8-95 ponsud undar Givid Review Nl 9 of 1535 ond en
the pazomsendetion of cleese=110 0.F.%, held durlsg $9.6<2¢ to il
i__sz*weﬁ ubth Govte af Banipur lotdey Mo, Mieilfoes/ 12 /80-Ho0s [ fwll

;‘damd 211283 Sbard Mg, Neehd Singh, Fofe 89 hereby speiniod gs

3" } AAD/Equivalent sgednet the pest varatod by Sheld Uo Joy Binch, SH6E5E

‘,! | mpleat, oo terporevy baels i e weole 3P pay 07 B 1400509800

| [?’ G=i0e2300/e poms with wmbal allowsnses pe edminuible undsr Ruleu,

H |am‘ b o am’md i the a¥fien of the Metedel Agriculiuze Ufficos,

I

' Blehanpur sitn Smesdicte ef feat,

{

\

[ ! ’ S

. 7

o

P

{ &b, Suthandrs Stonh 3}
Birsctor of Agrdsulturss Fanisur,

AR
Endt, o a1 S 920{8]) VoleXV{rt);s iophol, the 73h Auvguat, 1994,

 Copy tos=
| Ta The Addl. Shiel lzszobacv. Govwes of fa ko Tow Toeour
| of informatisn, ‘

‘ 2y The Ageounbznd Bansrel, Sanipus
o 3o ThE Bintrict Agricul fuves Oficery Sishansur,
5 ‘ w/ he Tressury Officer, Bisharpuedinphol,
| Se¢ The Sapd Analves, FMenteiputhel,
ﬁg. Tre fouounds O0¥fiesw, UDircotopste of Agriouliure,Manipur,
Te Bhwd Hp, hetbi &mgi
o Parsongt Tile nonerned,

g & ﬁﬂ&“‘ﬂ f:}‘ EA\} S ’ &N
i v - ~L
S 10, File Heo, AT I28(A) VoieXy, \ ) A/'V )
P ' - [V
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463 TINY TOTS' UNIQUE SCHOOL

THE IMPHAL URBAN CO-OP BANK LTD. _
Lamlong Branch, Imphal Alc.No. 775

------------------------------------------------------------------------------------------------------------------

KEEP IN A SAFE FLACC |

| Rir - §
465 TINY TOTS' UNIQUE SCHOOL.

THE IMPHAL URBAN CO-OP BANK LTD.

Lamlong Branch, Imphal Alc. No. 775
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| sino [ Name T _From | To Remarks
L1_— BKRoy T S.M.CSilchar “NLDICal “Vice D.K.Chakraborty
| 2. _|DKChakraborty | NCD,Cal " ['§CGiSiichar | Vice AK. Barman™>
3. __|AKBarman | SCCSilchar | ACC-liGuwanati Vlce Smt.D.Bora
4. Smt. D. Bora _| ACC-liGuwahati_ _| SE(P&A) Sthong .ce D.Lyndogh
| 5. ] Smt. D Lyndoqh | SE(P&A), Shillong ACC-IGuwahati que PSQ_B_qrua -~
6. K.ClBarua | ACC-IGuwahati | SCCISilchar Vice D.Bhattacharyya
IT.. D Bhattacharyya _| SCClJsiichar SE(P&A), Shillong .VICG Smt.R. Tham
8. __Smmt_R_ Tham | SE(P&A), Shillong ACC-lIGuwahati | Vice B.C.bora_
9 BiC. Bora A“C(‘.i/Guwahq‘tj_“___a SC‘C/‘%Mchar Vice S.C.Biswas
110, | SC. anwas B .,CC/‘Sx}ch_a‘r, o SE(P&/\),uthOﬂJ _Vice D.Adhikary
P11 D Adhdmry .| SE(P&A)IShitlong | MCD-Hiimphal ’,’che SmtHDevi
WAZ UsitHDevi T T MCDAmaphal | AAWDIGuwahati Vice UBordoly
A8 U !‘ qudu_iy __L AAWD/Guwahati SF(P&/\)Ibchmg___Vtce S.U.Ahmed
R s U Ahmad SE(P(&/«)/‘%hlllong __| SM.CSiichar | Vice B.K.Roy ]
- % A Bakhanw e LSEPY ET ”,_.ﬂ.,__-_._. ) M(‘(‘/Mw‘r! 1 Fx' vacanny
LAC_ H K Kundu I SMD SHLhm LSE(P) EZI,Cal "Vice ABakhandi ™.+

FAr ey .

o
Y .,

GOVERMMENT OF HIDIA
v. CENTRAL PURBRLIC WORKS REPATITAENT | / /ﬂ o
> %

No.: 8{33)/D/men(C)SEGIERICal 01/ 445 ' Dated:

CFFICE ORDER

'Tne’tranafer/))oﬁmg of the follawing Drafsmen Grade-il(Civil) 3¢@ hereby ordered with 1mm9d|ato

effect inthe mtereot of public service:

Ve B S [ ¢t e mmpens ssae ‘e -

»

'SLN0.1,6,13 & 15 shall move first.

T —

// ﬂ"\/—:}f Q-
A T /(lT ore) 3?;’

4-/‘,upm]nfendlng Englncer o-Ordination

T

Copy to:-

1. Addl Director General, ER, CPV\/D Kollkata

2. Ali concerned Chief Engineers (Civil) CPWD of Reglon ‘B’
3. All concerned Superintending Engineers (Civil ) ifc Supdty. Engineer (P&A) of EasternReglon
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T™he Superintending ineer,
Co~ordination Circle,(EZ},
CoP WD, , Hizam Palacs,

Caloutta - 20, C ‘ T

( Through propar chanmal).

RS

Bubt~ O£flce order dsted h.5.2001, ' /

Reft- No.9(33)/D/Man(C} /57( c)/BR/CaL/01/354 SRR
Dated 1.5.2001.

A e
N s

I have received the offica order No.9{ 33)/p/Men(c)/
© sE{e)/ER/Cal/01/354 deted 1.5,20C1 regarding transfer and posting
[ !  of my Sservice to the Office of the Executive mgimero m.

J 4 CoPe¥ Do, Guual‘atw.o

In this connection I hava the honoux w:'.~'¢1t=,atn, that
' I am facing utmost domestic inconveniendes. That my husband

b _ ;_3 is a state Govt., employee under Agriculture Department posted
&t Imphal and my children are alsc below six (6) years mow, I . =
! am not in a posi.t,ton to leave the mulmn and my husbhmi '. |

| T would, tharsfore draw your Sympathetic conaidarau.on“
'* as a femal employee to stay alene and work outside state and
regquest your k.ix%.y to arrange for allc:ewing me to contimxe my
Bervices at Imphal,

Thanking you. | \_
Yours faithfully,

\5 ." ! .‘7‘ ‘ . ’ ) "’?f
e m.xmmt bmrz)
; Dated, Xmphal Draftsman I, -

The _28th Max 200%, Manj,pur Central n.wn. x?:o
C¢P0W0Da; Imml, N R




| % - 4 : »
i SR e »Al‘@
iy | Imphal,the 14th tov,', 02 L
| 1/ The Superintending mgineet, .
1 Co-ordinsting circle(ER), i
i a.J.C.%MJ mw‘ : -
| Nigem Palece,Eolkota ~20, (Vest Bengal )/ “ -

{

i’ 2, The chief Fngineer (NP2) . | .
| . CoPe ey .&hil,lm,%whal aye Stete, K :
i i

Rof 3 Trenofer & Posting Order dt, 1e5-2000, -

{ Sub s- fn wpplicstion for posting grr engenmant of J
smt,N, Hemgooti,D/man Grode II/MCD -1,
Col.Vele in the Stoke of lgnipury

1| " 1,the under signed, beg to highlight the following for
yout kind perusal and €wvourgble gction plesss,

‘M‘M

| | Thot, I sa the uue:fzmd of Bk, N, Hmngbati Devi, who is -
| working es Droftenen or 1T @nd posted et MCD/ST,Imphel,' I ama ¢
¢

"State Covernmt sorvent working in the Stete oriculture nepu.. ok

}By @mintmnt. order to ghow the £aot is enclosed hermdth.

| , Thet, ny wifo was transferred to her pwsmt post of , _4_:
| s N
lposting st MCD/II to AMD/Cuughetl by the ghove reforred trensfor
i
|

iorder, On knowing the existence of the said order, my wife aubuﬂtt.@dr
| 3 ropresentgtion on 26,/5,/02 but the same was soemad considered -

iby the fgot that one person ngeely Dillp pdhikord wos found mlitwaﬂ*
iby en order dsted 6,10 02, (Copy enclosed) '

l
14

L

- "“"‘.“ff“’s-

f

! Thet, oy vife 1o suffering from stono csse md mnmg
( 4n the uterug, desides, gne i5'to lookefter the two smell childwn ’,"i'
Ivho have sterted going to skhool end their cbhhool exon, 18 epproee
| ehing,’ T euch circumstoncos, it is a must for posting 2aT wnd |
! myself & the sane ate%‘-ion vhore I gmu working, - 3
* !

AR NN
e

In the promiges stated pove, your kindness oro mqueaheed‘
kindly to moke negoesssxy errmgamant for posting mwy wifo % bsmipur
by spmpathetic ;mad humeniterism condition,

mel: 1, fppointmont arder 4, 7,568,058
3." gwet &za%}g. 03’ 'ty (e "
! Represon n &, 8 . s S
a Order Gt, 6.10.02, » Se wurs Sincarely,
8, Hedicsl reports &, 12, ?.99 N

ae, 18 13.02 & s 29.‘4. a2,
’ (/ f\,(/% s/

!
| | o e, SVET
v 2 Y

e i A W

f.?:*’:‘ﬂt

| ‘l‘h@ Exegut ive Ingineer, p‘ﬁ
| Samerel pywn, M, ( NG, NAOBY SINGH)
l Mm;pt::r"m ' Husbmnd of Smt, ¥, Hemehati '
~ vhur pd Thong o !,eikai P.0, Lyllony, .

. = for information, p,5, Porompet, Imphal Best pistricty .
Heniptl Y

Homolols Peewd .

S




Government of India e
O/0. The Suptdg. Engineer(P)NEZ,
C.P.W.D., Shillong-3.

No.Ql(é)/QS/SSW/NEZ/ /6 /6 . Dated, Shillong the /& /10/02.
I

e

OQOFFICE ORDR

»

In compliance 1o Superintending Fngincer.Co-ordination Circle(ER),CPWD,Kolkata office
order NO.‘)(_SB)/’D?\/I(C‘)/SE(C)/’[’ZR/C:,\I/(')]/354 dated 01.05.200), Shri D, Adhikari, D/m GdlIl is. . . - .
hereby relieved from this Otlice on the allemoon of 16.10.2002 with the direction to report for
duty to the Oflice of Executive Engineer, Manipur Central Division -1I, CPWD., Imphal.

oM - . \"'N._

A LRI ]

: . i Betod  n - ' 2_(}//5/52,

wteinn e Superinte Chglueer(Py NG

Kurtpsis Ceniral Tivtonr de 1 ; Supullli;{ltlhlﬁ; l*;)l&,{:u;)u(‘:l)‘ll:lldl?
ﬁ C.P.Te. inphs Central PW.D., Shillong,
Copy t0':- ‘ .

I The (“.Ixici"l",ngincm(Nl",/,)‘ CPWIL, Shillong with relerence o his No. 176/2000 Admn.
Dated 25.06.2001. As per revised sanction accorded only 2(two) posts available. Hence .t
surplus D/m Grade 11 has been relieved, _
The Superintending Engineer, Co-ordination Circle(ER), Nizam Palace, Kolkata-20,
_ Aller release o Shei D, Adhikari, 1D/m Grade 11, this oflice has been et with 2(two)
" ,N’"\.é Drawghtsman Grade 11 which is the revised sanctioned steength ol this Oflice | lence,
11/‘.") ) this Oflice will not be in position to accept the joining report of Smt. D, Bora. Shri D.
- : Bhawacharya, and Shrii UN Bordoloi, D/m Grade-lI who have been posted to this -
Ottice vide vour ollice order 354 dated 01.05.2001. The above Draughtsman Grade II
~ may be adjusted in ‘some other oflices. It is further intimated that there are 3(three) ‘
A A vacancies of Dravghtsman Grade T and 2(two) vacancies of D/m Grade 11 which may
“‘T&,-\) 7 please be filled up on prierity busis, ' ' -
Y \\ %3 The Executive Enginecr Manipur Central Division 11, C.P.W.D,, Imphal.
o The Pay and Accounts Ollice(NEZ), CP.W.D . Shillong.
5.
6
7

to

The Lixccutive Engineer(P)-1, O/o the SE(P)NEZ., CPWD,, Shillong,

Bill Clerk. -
Shri D. Adhikard, Dim Grade II As already directed he may hand over his charpe to
Shii K. Kalah, A E(P),

S Personal file of Shri D Adhnkart, ID/m Grade 1
9, sShei 10 Tialal, AL,
' BN eTer .
- e -+ WA <) .
C/v’\./’n - ‘ SUPERINTENDING ENGINEER PYLNEZ.

3

N Homabald R

«
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: @‘ Dr. Keranikanta Sfapam -
(Gor®icuburs | Dr: Keraniks 7)1

CE e |
. S i / addo-Diagnosis
Week Days ‘L N V1 , MD‘, R 1}1«» Diagnosis
] W% (PGIMER)
Sunday & Hél'xda_'v]!s
7.00 a.m. to 2 nédn

7.00 a.m. to 4.'30 p‘.;,xtw.
: A X-RAY CLINIC & ULTRASOUND IMAGING
L @ 23133 Ol ‘ RIMS Road, Imphal

33:50'5! (R)“‘l
| 1

(K
| 6 | e 12007.99

X Ray/Uhraslounh NO. i
! :‘ Mrs.N. Hemabdti Age 32 yrs. I%é(/e/["emalc........g ...........

i

L

Radiology E)l(?m/'ip!traseund Exam
|

Referred b) .”. ...... k .............................................................................................................................................

L

!
leeport I'~ ‘
E,ULTRQ SONQGRAPHY OF WHOLE  ABDODMEN » -

Hunne suebhns cor com sne o s s smt oA s s 4 s 2 A 0 S o s S e ARt s 0

iLIVER'*
I , o ,
'Vormdl in size,shaps and contour. Echopattern 1s normal without
anw focal or diffused pathology. The intrahepatic tubular
’mtsuctureg are not dilated. The Portal Veln diameter is normal.
1GALL BLADDER:~

N SR

“ﬁf tiny  hyperechoic focus poorly asscciated with acoustic
| shadowing is noted in the GB.

!ﬂe wall of 6B is normal in thickness. CBOD
;PﬁNPR S & SPLEENz-~ )
ﬁaﬂcreas and Spleen Are
| The parenchvmal =che Is normal.

”ﬁﬂ rta is tmrmal in caliber and no Para>aortic
¥KIDNFV

l' e ot e e

iz not dilated.

normal in size, shapse and contour. B

BRamm o x 30min andg LK mmsesures 108mm o 42mm.
HOtmﬂl, Renal ocortical

!’fi medsures 10
1 Rignal sive, shaps and  contour are

| ¢ \ "
: tbl!hnvfc and the renal parenchymal acho are normal. However
f ~alyveeal separation iz seen in the PE with a small echogenic

] rmcus in bthe lowsr calwvx of RK.
; Th& small échog@ﬁic focus
| Pe noted. _
CoNB mass/oollection 1w
ﬂ APIQARV BLADDER ; ~

Sower calvx of LK may a

e et
| - - -
! dylnarv h]dddwr is incompletely Filied with urins:; howaver no

ébnormal intraluminal scho is

b

i

COUTERUS -~

T R

4,312&, shape and contour arsg  neroasi. Ths myomatrial and
! éndometrial echoss are nor mdl, Ry adrexal mass is ssen.

q ' ‘ '

i .

! iMPRF SIONz— - (2} TIMY 30LITARY @ALL STONE without -

ﬁ F- bHGLtt\“‘T’ 15,
. ALYCEAL SEPARATION OF RK. » p s

cad 'Jiuq ﬂt
S0

P : :
| a{ L S
The mvawg ifions are conducted in the interesi of the gatient and not fo:

T ! corroboration is required. If necessary, review of the case 50 @ second opinon must be \‘“‘?l'iEﬁd

3
P
2

N
P
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',_.'ﬂ}'APOLLo DIAGNOSTICS AND RESEARCH CENTRE

RIMS ROAD, IMPHAL-795001, MANIPUR

Telefak : 0;385-41 1999 | | , E-mail : apolloscan@hotmail.com
fa{. 7{0 .......................... ' Dacse.. 1 3th-March. 2002

Patient's |
Addre
Refd.|

Lo Colour Doppler Ultrasonography Report

Rwl ln‘w TVS reveals an anteverted ulerus measuring 8 X 6 ¢m.

l:ndo;nwtrium 1 8.2 mm thick with normal ¢choes. Myometrial echoes shows two
1]
|

wcllddmud SOL with hypoechogenecity one on the left and anotheron

the rwhl ol.the uterine body. The SOL. on the left measures 4 X 3.9 cm

and lhc one on the right micasures 4 X 2.2 e,
Bothithe SO occupices the anterior aspect of the body.
-
nghli oviry measures 2.0 X 2 em.
|

Left gvary measures 2.3 X 1.7 emand is visualised at the POD.

|
"

Impression : - Uterine fibroid.

¢or Apollo Diagnostics and Research Centre

o *’7—' . Al\]l\?t}’URE“ A/ 9
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CHAPTER 61

POSTING OF HUSBAND AND WIFE .
AT THE SAME STATION

It is the policy of the Government that as far as possible and within, the
constraints.-of- administrative feasibility, the husband and wife should be
posted at the same station to enable them to lead a normal family life and to
ensure the education and welfare of their children. It has, therefore, now been
cecided to lay down a broad statement of policy at least with regard to those
employees who are under the purview of the Central Government/Public Sec-
tor Undertakings. An attempt has therefore, been made in the following para-
graphs to lay down some guidelines to enable the Cadre Controlling
Authorities t0 consider the requests from spouses for a posting at the same
station. Fhe guidelines given below are illustrative and not exhaustive,
Government desire that in all other cases the Cadre Controlling Authority
should cozsider such requests with utmost sympathy. -

Guidelines

(f} #here the spouses belong to the same All India Service or two of the
Ail India Services, namely, IAS, IPS and Indian Forest Service (Group ‘4").—
Tex spouses will be posted to the same Cadre by providing for a2 Cadre trans-
fer of one spouse to the Cadre of the other spouse subject to their not being
posted by this process to their home cadre, Postings within the Cadre will, of
course, fall within the purview of the State Government. o=

(it) Where ané"spouse'belongs 10 one of the All India Services and the
other spouse belongs to one of the Central Services.— The Cadre Ccatrolling

Authority of the Central Services may post the officer to the station, or if there -

is 00 post in that station to the State where the other spouse belonging to the
AllIndia Service is posted. »

(iif) Where the spouses belong (o the same Central Service— The Cadre
Controlling Authority may post the spouses fo ﬁ}; same station. _ r;_r’-;";’; ot

(V) Where the sp&usm b;Iong to d’q?'erent Central Services.— The :

spouse with the longer service at a station may apply to the sppropriate Cadre.

Controlling Authority and the said authority may post the said officer to the
station, or if there is no post in that station to the State, where the other spouse .
belonging to the other Central Service isposted, - rwi st vt s

N o Y

s _?_ e —— e

. . ‘ ‘
Fowe g e R

POSTING OF HUSBAND AND WIFE AT THE SAME STATION 955,

(v)) Where one spouse belongs to a Central Service and the other spouse
belongs 10 a PSU.— The spouse employed under the PSU may apply to the
competent amhority and the said authority may post the officer to the station,
or if there is oo post under the PSU in that station, to the State where the other
spouse is posied. If, however, the request cannot be granted because the PSU
has no post in the said station/State, then the spouse belonging to the Central
Service may zpply to the appropriate Cadre Controlling Autharity and the said
authority may post the said officer to the station, or if there is no post in that
station, to the State where the spouse employed under PSU is posted. -

\(¥i}) Where one spouse is employed under the Central Government and
the other spowse is employed under the State Government.— The spouse em-
ployed under the Centra} Government may apply to the competent authority
and the competent authority may post the said officer to the station, or if there
is no post in that station, fo the State where the other spouse is posted. ... -

2. Each case, not covered by the abeve guidelines, will have to be dealt
with keeping in mind the spirit in which these guidelines have been laid down
and the larger objective of ensuring that a husband and wife are, as far as pos-
sible and within the constraints of administrative convenience, posted at the
same station.

[G.L, Dept of Per. & Trg., O.M. No. 28034/7/86-Estt. (A), dated the 3rd April, 1986.
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